Office of the Chief Engineer (Gzb. Zone) Uttar Pradesh Jal Nigam (Urban)
R-1, Rajnagar Ghaziabad-201002

Letter no / ZS‘B Y s NG Dated | o -

To,

\/ The Registrar
National Green Tribunal
Principle Bench
New Delhi

Sub: Report in compliance of order of Hon'ble Tribunal dated 25.2.2022 in the
matter of OA 438/ 2018, Arti Vs CGWA & others.
Sir,

Please find enclosed report of Uttar Pradesh Jal Nigam (Urban) in compliance of order
of Hon'ble Tribunal dated 25.2.2022 in the above referred matter.
It is requested that the report may kindly be placed before Hon'ble Tribunal for kind

Consideration.

Thanking you!

-Yours sincer‘iy
\

;\\’

< |\

(Rajeev Kumar Agarwal)
Chief Engineer (Gzb. Zone)
U P Jal Nigam (Urban)
Ghaziabad.

Copy to following for kind information :-

1. Staff officer to Chairman, Uttar Pradesh Jal Nigam (Urban) Lucknow.
2. Managing Director, Uttar Pradesh Jal Nigam (Urban) Lucknow.

Chief Engineer (Gzb. Zone)
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(Rajeev kumar Agarwal)

Chief Engineer (Gzb. Zone)

UP Jal Nigam(Urban)
Ghaziabad
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 438 of 2018

IN THE MATTER OF

Arti » .. Applicant

Central Ground Water Authority & Ors.

...Respondents

REPORT OF U P JAL NIGAM(URBAN), RESPONDENT No 3, IN COMPLIANCE

OF ORDER DATED 25.2.2022.

Back ground:

That upon hearing the above matter on 25.2.2022, this Hon’ble Tribunal was pleased to
pass following direction/ order vide para 46:
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" In regard to these respondents, respondent nos. 1 and 3 i.e., CGWA and UPJN shall
submit further report which shall also mention as to what further remedial action has,
been taken on account of the violation of environmental laws in abstraction of ground
water illegally by these proponents, within three months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF. "

That vide order dated 25.8.2022, the Hon'ble Tribunal was pleased to observe vide para
5 of the order that “Neither State PCB has submitted report with regard to service of
notices upon respondents mentioned in para 44 nor report has been filed by CGWA and
UP Jal Nigam, nor the joint committee constituted for submitting report in respect of
various hotels etc in different districts has submitted any report till date ". Vide para 8
of the said ordér, Hon'ble Tribunal was further pleased to direct Member Secretary,
UPPCB, Member Secretary, CGWA and Chairman, UP Jal Nigam to remain present on
2
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the next date of hearing to explain as to why the order dated 25.2.2022 has not been
complied and requisite information has not been submitted.

Action taken Report:

In compliance of the order dated 25.2.2022, Central Ground Water Board (Northern
Zone) constituted a four-committee comprising of the officers of Central Ground Water
Board, Minor Irrigation Department, UP Pollution Control Board and UP Jal Nigam
vide order dated 21.3.2022. A copy of order dated 21.3.2022 is enclosed herewith as
Annexure -1. The units were inspected by the committee on 4th and 5th April 2022.
Following the inspection and re verification of the units, Central Ground Water Board
was required to take follow up action and submit report before Hon'ble Tribunal. The
said report has since been filed before Hon'ble Tribunal by CGWA vide its report dated
26.9.2022.

In compliance of order dated 25.8.2022 Principal Secretary Urban Development cum
Chairman UP Jal Nigam will remain present before Hon'ble Tribunal on 17.10.2022
during the hearing of present OA.

That it is further respectfully submitted that the respondent vide para 3 and 4 of status
report filed earlier on 31.3.2018 before Hon'ble Tribunal has submitted before Hon'ble
Tribunal that -

"Para 3 (page 67-:68) -That piped water supply to said area in Ghaziabad including Indra
Puram, Vaishali, Vasundhara and Siddhartha Vihar area is made by Ghaziabad
Development Authority and Ghaziabad Municipal Corporation who grant water
connections to the applicant residential and other units. However, 121 mld out of 365
MLD (120 MLD & 245 MLD) drinking water produced after treatment of raw water at
Pratap Vihar & Siddharth Vihar water treatment plant is being supplied to Ghaziabad
Development Authority (53.31 mld), Nagar Nigam, Ghaziabad (55.44 mld for colonies
handed over by GDA and UP Awas Vikas Parishad) and U.P. Avas Vikas Parishad
(12.25 mld) by UP Jal Nigam (Urban) for distribution through their water supply
distribution network at Ghaziabad. "

It is respectfully requested that the report may kindly be taken on record.

(Respordent NO -3)
Chief Engineer (Gzb. Zone)
UP Jal Nigam(Urban)
Ghaziabad
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